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CENTRAL ADMINISTRATIVE TRIBUNAL ALLAHABAD BENCH
ALLAHABAD.

Dated : This the 05th day of February 2003.

original Application no. 1434 of 2002.

Hon'ble Mr. Justice RRK Trivedi. Vice-Chairman
Hon'ble Maj Gen KK srivastava. Member (A).

Hansraj. s/o sri" Naresh Chandra.
ViII & post sLkancarpur,
Distt. Farrukhabad.

••• Applicant
By Adv : Sri A. Srivastava

Sri K.C. Sinha
Versus

1. union of India through secretary.
Department of posts. Dak Bhawan.
NEW DELHI.

2. Post Master General.
Kanpur Region.
KANPUR.

3. The superintendent of Post Offices.
Farrukhabad.

4. Sub Divisional Inspector.
(post). Chhibramau.
(Fatehgarh Division).
FARRUKHABAD.

•• • Respondents
By AiN : sri R.C. Joshi

o R D E R

Hon'ble Mr. Justice RRK Trivedi. VC.
By this OA filed under section 19 of the AT Act.

1985. the applicant has challenged the order dated 25.9.2002
V- the oJ--

(Ann A7) by whichLapplicant's grievance that the place where
er---D.-.,cLWt\.~ ~ ~~~ """-

he has to carry the duty of·ebaB§c eH0mtkPs is far away from
0"'"- ~ 'o-ea~ 'T~ ~ ,,A-

his residenc7jl~The order says that it does not affect the
applicant in any way. In our opinion for such difficulty /~ 1- .... 2 -



::: 2 :::

the applicant should approach the superior authorities in

the department. who may appriciate the difficulty of the

applicant in better manner and redressed the same. The

applicant is. therefore. given the liberty to approach

supdt. of post O£fi"ces. Distt. Farrukhabad. The represen-

tation of the applicant shall be considered and decided

by a reasoned order.

2. so far as the second part of the order is concern.
wr it petition is pending before Hon' ble High Court agains t

the order dated 6.2.2001 passed in ~ 181 of 1998. In our

6pinion this OA is not maintainable at this stage. The

view taken by the respondents appears to be justified that

they cannot pass any order/ this way or that way; until the
or--~~

matter is sUbjedice f!t the Hon 'ble High eoure ,

3. The OA is accordingly disposed of subject to aforesaid

observations with no order as to costs.

Member (A)
~--------f

Vice-chairman

/~/


